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NATIONAL COMPANY LAW TRIBUNAL
HYDERABAD BENCH

PRESENT: HON’BLE SHRI RATAKONDA MURALI- MEMBER JUDICIAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING HELD ON 14.09.2018 AT 10.30 AM

TRANSFER PETITION NO.

COMPANY PETITION/APPLICATION NO. IA No.298/2018, 197/2017, 335/2018, & IA No.197, 198,
199 & 219/2017 & 1A No.42, 43, 156, 285,298 & 299/2018
in CP (IB) No.97/7/HDB/2017

NAME OF THE COMPANY Mack Soft Tech Pvt Ltd

-NAME OF THE PETITIONER(S) Quinn Logistics India Pvt Ltd
NAME OF THE RESPONDENT(S) Mack Soft Tech Pvt Ltd
UNDER SECTION 7 of IBC
Counsel for Petitioner(s):
Name of the Counsel(s) Designation E-mail & Telephone No.
Signature
MR- LwAPNIL 4UPTA  Apy-
M&- LHEVAMBIKA SINHA Adw - 44+H48€06) -
MR+ & NIRANTAN REDDY ! Lo e Ads.
MR- G- TARYN REDDY Ady .
Counsel for Respondent(s):
Name of the Counsel(s) Designation E-mail & Telephone No. Signature

Th219) 2015 R.SRIRNwRErp, Advede, 18UELILLeL st

Qezfom.& -
34,56,

COUNEE L  FOR guyw CINANES -TA-W/WJ 2 YA 535/30@,

MR+ ARVIN KATHPALIA Gn &dv .

)

MR- M RAMy Ad ‘
f ' £ ;
MS ANKETA QN H4 Ay iR /&%

Creseh o pordu R%g«,md

Ma. .JIRAS leumpt ] A9 +1 494053 @’4

Ma . SHALHAN e Al ARWAL
My Mo HAN LAL Thzn ,Ru..y&d’m IP/M%MAIMW(

D SBNSHI KRS A Af/\r/oh R3 BN 4 k caso Crodes @ WU/,&A de
: Pn Z.0:299 [0 p 277/9%37:3(/ ég ‘ jl




ORDER

IA No. 197/18, is taken up for hearing and this is again listed for orders on
09.10.2018.

- IA No. 298/18 is taken up today and heard the Counsel for applicants. In IA No.
298/ 18, intervention of application is filed on behalf of Shri Sabeer Parvez, along
with reply.

Heard the counsel for Shri Shabeer Pervez.
Therefore IA No. 298/18 is listed for orders on 09.10.2018.
IA No. 219/18 is also taken up for hearing.

Counsel for RP has filed rejoinder in IA No.219/18 in respect of counter filed by
R.3,4,5,6&9.

List it for hearing on 09.10.2018.

IA No.389/18, is taken up for hearing. It is filed by Shri Cherag Ahmed, seeking
permission of the Tribunal to file reply in IA No. 219/ 18. Therefore IA No. 389/18
is allowed applicant /Cherag Ahmed is permitted to file reply vide separate order.

Reply/counter was already filed, therefore IA No.219/18 is listed for hearing on
09.10.2018.

IA NO. 335/18 is taken up for hearing. This is filed by shareholder of corporate
debtor by name Mecon FZE.

The counsel for financial creditor strongly objected against maintainability of this
application at the instance of alleged shareholder of corporate debtor. For
hearing on maintainability on behalf of applicant and also on behalf of RP and
other Financial creditor.

The counsel for financial creditor contended that applicant in IA No. 335/18 to
furnish the names of promoters or the beneficiaries of Mecon FZE which is
necessary for deciding eligibility of related parties under section 29A and also
related parties transaction under section 43 of I&B Code.

List other IA’s to 09.10.2018 , and for hearing on maintainability of IA No.
335/ 18. ) /,//
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